RELEVANT PARTICULARS

. | Name of Corporate Debtor Zenith Automotive Private Limited

N

. | Date of Incorporation Of Corporate Debtor | 08/02/1996

. [Authority Under Which Corporate Debtor | Registrar of Companies, Delhi
Is Incorporated / Registered

w

4. | Corporate Identity No./Limited Liability | U34300DL1996PTC076177
Identification No.of corporate debtor

5. | Address of the Registered Office and | Registered Office: 564 A-1, P. No. 2/59 AF/F,
Principal Office (if any) of Corporate Debtor | Bhim Gali, Vishawas Nagar, Shahdra New Delhi
North East DL 110032
6. |Insolvency commencement date in 24.09.2021
respect of Corporate Debtor Copy of Order was made available to the IRP on
24.09.2021 by NCLT New Delhi bench vide Email
dated 24.09.2021
7. |Estimated date of closure of insolvency |23.03.2022 i.e., 180 days from Insolvency
resolution process Commencement Date

8. [Name and registration number of the Mohd Nazim Khan
insolvency professional acting as interim Teg- No. IBBI/IPA-002/IP-N00076/2017-

resolution professional 8/10207

9. |Address and e-mail of the interim resolution|Address: MNK & Associates, Company
professional, as registered with the Board| Secretaries, G-41, Ground Floor
West Patel Nagar, Delhi-110008
Email: nazim@mnkassociates.com
10. [Address and e-mail to be used for MNK & Associates, Company Secretaries, G-41,
correspondence with the interim Ground Floor West Patel Nagar, Delhi-110008
resolution Professional E-mail id: cirp.zenithautomative@gmail.com
11.|Last date for submission of claims 08-10-2021

12.|Classes of creditors, if any, under clause(b) of |No Class of Creditors could be ascertained
sub-section (6A) of section 21, ascertained |at this stage.
by the interim resolution professional

w

.|Names of Insolvency Professionals identified to | No Class of Creditors could be ascertained at this
act as Authorised Representative of creditors in | stage accordingly no Authorized Representative is
a class (Three names for each class) proposed.

N

.|(@) Relevant Forms and WEB LINK: https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives | Not Applicable in view of Column 13
are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-V, has ordered
the commencement of Corporate Insolvency Resolution Process of the Zenith Automotive Private
Limited on 24.09.2021, Copy of order was made available to Interim resolution Professional on
24.09.2021 by NCLT New Delhi Bench vide Email dated 24.09.2021.

The Creditors of Zenith Automotive Private Limited are hereby called upon to submit their claims with
proof on or before 08.10.2021 to the Interim Resolution Professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency
and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016. The proof of claims is to be submitted by way of following specified forms:

Form B for claims by Operational Creditors except Workmen and Employees;

Form C for claims by Financial Creditors;

Form D for claims by workmen and Employees;

Form E for claims by Authorized Representatives of Workmen and Employees

Form F for claims by Creditors other than Financial Creditors and Operational Creditors.

Sd/-

Mohd Nazim Khan

Date: 26-09-2021 Interim Resolution Professional
Place: New Delhi IP Regd No.: IBBI/IPA-002/IP-N00076/2017-18/10207
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A-25 Commercial Complex, Jwalaheri,
Paschim Vihar, New Delhi-110063

CORRIGENDUM
This is i confinuation to Possession Mobice
published in this Newspaper on 18-08-
2021. I this regard, Poseession Notice in
Alc of Mis Aprajita Infra & Engineers Pwi
Ltd. {Sr.Mo 1), the Amount Outstanding
should be read as Rs. 12,61,383.74
imstead of Rs_3.26,13 383,74
All other information as stated in the above
referred  Possession nofice will remain
unchangad
Authorised Officer, Punjab & Sind Bank

Form ND, INC- 26
[Purswant 1o rile 20 he Compansss
[Inconporabian) Hyaliza Fathly
Bafars the Central Governmant
Raglonal Director, Narthermm Reglon
i 1l matler of Sub-gaction | ]

ol Section 13 of Companies Act, 2013
and clauas (a) of sub-ruls (S) of rule 30
of the Companies [Incorponmtion)
Rulms, 2014
AN
Im tha mattar of D58 CONSTRUCTION
PRIVATE LIMITED having its Regisiersd
office al C-1, SBecond Floor Plol No.
RE-440A01, Gall No. 169, Badh Nagar
Palam, New Delhl 110045

et il i mer
Motica |8 hamby given (o the General Publc

fhal the Company proposes o msks an
application 1o the Ceniral Govemmant undes
Seclion 13 of tha Companies Acl, 2013
siking confrmation of alismbon of e
hemorandum of Association of the Cormpany
In larms of he spacial restlulon passed al
the Extracrdinary Genaral Mesting held on
1dth Boptomber, 2021 lo enably the
Company 0 changs I8 Hegisiensd Ofos
from Mational Capital Territory (NCT) of
Dalhl 1o Siale of Uttar Pradesh

Any person whose rierast i likely 1o be afecisd
by the proposad change of the regisiered ofice
ol the Compary may delvar sither on the
MCA-21 porial (wws.mcagovin] by fling
investor complaint form o cause o be
dalivered or send by regsiered posi of hesher
chjeciions supporied by an afidsvil sialing e
nature of hisher inferesl and grounds of
opposition ko the Regiona! Drecior, &t B-2 Wing
2nd Floor, Paryavaran Bhawan, CGE0 Complex
MNew Deblhi - 110003 within fourtsen days of e
date of publication of this nolice w&h a copy o

i the address mentioned below
GC+1, Second Floor, Plot Mo, RZ-84045M,
Gall No. 19, Sadh Nagar, Palam,
Now Delhi - 110045

For and on behaf of
0635 Comstructian Private Limited
Badi-
Yogesh Shrivastava
Date: 25.00.2021 Dy

reCion
Placo: MNow Delhi DiN: 07021485

(©] SOUTH DELHI MUNICIPAL CORPORATION

OFFICE OF THE ADDL. D.H.A (Hosp. Administration)
Dr. Shyama Prasad Mukherjee Civic Centre, E-l Block (18th Floor)
Jawaharlal Nehru Marg, New Delhi-110002

Tel: 23226824, 23226859

Mo. Addl. DHA /M& TB/SDMC/2021/787

Tender Notice

On line Tenders under two bids system (Techno-commercial & Financial)
are invited for Fixing Rate, Contract and Agency for Drugs efc. for
Institutions under Health Depariment of SDOMC for the year 2021-24,
under 04 Groups- A, B, C,D, Approx liability of the Tender is Rs. 17.00
Crore each year. Cost of Tender is Rs. 2000/~, for each Group.; EMD for
each group is as detailed in Tender document, Tender will become live
on 27092021 at 10,00 AM; Tender Closes on 1810/2021 at 03.00 PM:
Samples can be submitted with CMS till 12.00 noon of 1810/2021; Manual
bids will be accepted fill 03.00 PM of 18/10/2021 in the 0.0, Addl. DHA
(Med); Other details of terms and condition of Tender are available on the
Website: www.mecdonline.nic.in While Tenders can be downloaded from

Dated: 24/09/2021

e-tendering site of SDMC: hitps:/fetenders.gov.in Sdl-
R.0. No, 51/DPIS2021-22 Addl.DHA (M&TB), SDMC

the applicant Company &l is regsiensd office

BRAITHWAITE & CO. LIMITED

(A Gowt. of India Undertaking)
5, Hide Road, Kolkata - 700 043

Tender No.: BCL/PROJ/IIP-PMC/21-22

Sealed Tender is invited in Two Bid System for engagement
of contractor for Construction of new |IP Building at
Sompura, Bengaluru as per Tender conditions.
Last date of submission of tender is 30 days from the
date of publication (both days inclusive). Interested bidders/
firms may collect the Tender document from Purchase
Department, Braithwaite & Co. Ltd., 5 Hide Road, Kolkata
on all working days from 10.00 hrs to 14.30 hrs. Tender
document can also be downloaded from our website
www.braithwalteindia.com and offer can be submitted as
per Tender conditions.
All TCNs & Corrigendum etc. will be notified in our website
www.braithwaiteindia.com only.

Sr. Executive (Purchase)

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Processnfor Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF ZENITH AUTOMOTIVE PRIVATE LIMITED

1. | Name of Corporate Debtor Zenith Automotive Private Limited

2. | Date of Incorporation Of Corporate Debtor | 08/02/1996

3. | Authority Under Which Corporate Debtor
Is Incorporated / Registered

Registrar of Companies, Delhi

4. | Corporate Identity No./Limited Liability
Identification No.of corporate debtor

U34300DL1996PTC076177
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NOUICe IS NereDby given under Securiusation and Reconstruction of Financial ASsets and Enforcement of Security nterest Act, 200
No.54 of 2002) and in exercise of the powers conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement
Rules, 2002 the Authorised officerissued a Demand Notice on the date mentioned below in the table and stated hereinafter calling
upon the borrowers and guarantors to repay the amount within 60 days from the date of receipt of said notice.

The borrowers and guarantors having failed to repay the amount, notice is hereby given to the borrowers and guarantors and the public in
general that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him under sub-
section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on the date mentioned below in the table.
The borrowers and guarantors in particular and the public in general is hereby cautioned not to deal with the property and any dealing with

Sector 24 (FDDI) Noida Branch under the Securitization and Reconstruction of Financia
Assets and Enforcement of Security Interest (second)Act 2002 and in exercise of powers
conferred under section 13 (2) read with (rule 9) of the security Interest (Enforcement
Rules, 2002 issued a demand notice dated 01.07.2021 calling upon the borrowe
M/s J.D.Constructions through Prop Sh Jitender Dutt (Borrower) and Guaranto
being Mr Raj Kumar Solanki to repay the amount mentioned in the notice being
Rs 25,32,810.18/- ( Rs. Twenty Five lac thirty two thousand eight hundred ten anc
paise Eighteen Only) alongwith interest w.e.f, 01.07.2021 with monthly rest to the Bank
The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the Undersigned has taken possession of the property described hereir

I, Pushkar Kumar Verma s/o
Bhupendra Kumar Verma r/o
Flat No.-47, Priyadarshni
Apartments, A-4, Paschim
Vihar, Delhi-110063 have
changed my name to Pushkar
Kumar.

Registered Office: 564 A-1, P. No. 2/59 AF/F,
Bhim Gali, Vishawas Nagar, Shahdra New Delhi
North East DL 110032

5. | Address of the Registered Office and
Principal Office (if any) of Corporate Debtor

24.09.2021

Copy of Order was made available to the IRP on
24.09.2021 by NCLT New Delhi bench vide Email
dated 24.09.2021

6. | Insolvency commencement date in
respect of Corporate Debtor

23.03.2022 i.e., 180 days from Insolvency

7.| Estimated date of closure of insolvency
Commencement Date

resolution process

8. |[Name and registration number of the Mohd Nazim Khan
insolvency professional acting as interim | Reg. No. IBBI/IPA-002/IP-N00076/2017-
resolution professional 18/10207

9. |Address and e-mail of the interim resolution Address: MNK & Associates, Company Secretaries,
professional, as registered with the Board G-41, Ground Floor West Patel Nagar, Delhi-110008}
Email: nazim@mnkassociates.com

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify

its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

MNK & Associates, Company Secretaries, G-41
Ground Floor West Patel Nagar, Delhi-110008
E-mail id: cirp.zenithautomative@gmail.com

10.| Address and e-mail to be used for
correspondence with the interim
resolution Professional

11.| Last date for submission of claims 08-10-2021

12.|Classes of creditors, if any, under clause(b) of | No Class of Creditors could be ascertained
sub-section (6A) of section 21, ascertained | at this stage.
by the interim resolution professional

No Class of Creditors could be ascertained at this
stage accordingly no Authorized Representative ig
proposed.

13.{ Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in
a class (Three names for each class)

14.|(a) Relevant Forms and

(b) Details of authorized representatives
are available at:

WEB LINK: https:/fibbi.gov.in/lhome/downloads
NotApplicable in view of Column 13

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-V, has ordered
the commencement of Corporate Insolvency Resolution Process of the Zenith Automotive Private
Limited on 24.09.2021, Copy of order was made available to Interim resolution Professional on
24.09.2021 by NCLT New Delhi Bench vide Email dated 24.09.2021.

The Creditors of Zenith Automotive Private Limited are hereby called upon to submit their claims with
proof on or before 08.10.2021 to the Interim Resolution Professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency
and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016. The proof of claims is to be submitted by way of following specified forms:

Form B for claims by Operational Creditors except Workmen and Employees;

Form C for claims by Financial Creditors;

Form D for claims by workmen and Employees;

Form E for claims by Authorized Representatives of Workmen and Employees

Form F for claims by Creditors other than Financial Creditors and Operational Creditors.

Date: 26-09-2021
Place: New Delhi

Sd/-
Mohd Nazim Khan
Interim Resolution Professional

IP Regd No.: IBBI/IPA-002/IP-N00076/2017-18/10207
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1 GOVERMAENT OF MDA UNDERTAKING)

Circle Sastra Center East Delhi, Pocket-E, Mayur Vihar Phase-Il, Delhi-110091 E-mail: cs8075@pnb.co.in

Whereas the undersigned being the Authorised Officer of the Punjab National Bank Circle SASTRA Centre, East Delhi, Pocket-E,
Mayur Vihar, Phase-ll, Delhi under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of Powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued a demand notice Dated 03.04.2021 calling upon Sh. Sameer S/o Prakash (Borrower), Add:- Flat No-SF-Ill, Plot No-34, Nyay
Khand-l, Indirapuram, Ghaziabad, UP-201014, Mrs. Manju W/o Sh. Sameer (Co-Borrower), Add: Flat No-SF-lll, Plot No.-34, Nyay
Khand-l, Indirapuram, Ghaziabad, UP-201014 and Shri Jeet Ram S/o Dhani Ram (Guarantor), Add: C-3/1204 Olive Country,
Sector-5, Vasundhara, Ghaziabad, UP-201012 to repay the amount mentioned in the notice being Rs.18,45,243.97 (Rupee Eighteen
Lakhs Forty Five Thousand Two Hundred Forty Three and Ninety Seven Paise only) as on 03.04.2021 plus further interest and
charges thereon at applicable /agreed rate within 60 days from the date of notice/date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has
taken Symbolic Possession of the property described herein below in exercise of powers conferred on him under sub-section (4) of section
13 of Actread with rule 8 of the Security Interest Enforcement Rules, 2002 on this the 22nd day of September of the year 2021

The borrower in particular and the publicin general is hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Punjab National Bank for an amount of Rs.18,45,243.97 (Rupee Eighteen Lakhs Forty Five Thousand Two
Hundred Forty Three and Ninety Seven Paise only) plus further interest, expenses and other charges thereon.

The borrower's /guarantor's /mortgagor's attention is invited to provisions of sub section (8) of section 13 of the Act in respect
of time available to redeem the Secured assets

DESCRIPTION OF IMMOVABLE PROPERTY

Residential Flat No. S.F.-3, 2ND Floor (L.I.G. Type, Back Side)(with roof right) having covered area 35.21 Square Metre on built up
PlotNo. N.K.P.-34, Nyay Khand-|, residential colony Indirapuram, Ghaziabad Tehsil & Distt. Ghaziabad (UP)-201014

Date: 22.09.2021 Authorised Officern
Place: Delhi (Punjab National Bank)

q punjab national bank

..the name you can BANK upon!
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CIRCLE SASTRA- GHAZIABAD, KJ-13, Kavi Nagar, Ghaziabad,UP, email:-cs8228@pnb.co.in
Rule - 8(1), POSSESSION NOTICE (For Immovable Property)

Whereas the undersigned being the authonsed officer of the Punjab Mational Bank under the Securitisabon and Reconstruchon of
Financial Assets and Enforcement of Security Imerast Act, 2002 and in Exercizse of Powers conferrad under section 13 {12} nead with rule
3 of the Secunty Interest (Enforcement) Ruses, 2002 issued demand notice on below mentioned dales calling upon the following
borrowers | guarantor to repay the amaount mentionsd in the notice within B0 days fram the dale of recsipt of the said notice

The harrower having failed 1o rapay the amount, notica is heraby given to the borrowar and the public in general that tha undersigned has
taken possession of the property described herein below in exercise of powers conferred on him under sub - section (4) of saction 13 of
Actread with rule 8 of the Security Interest (Enforcement) Rules, 2002 on following dates

The borrower in particular and the public in general is heraby cautioned not 1o deal with the proparty and any dealings with the proparty
will be subject to the charge ofthe Punjab Mationai Bank

The: borrower's attention is invited to provisions of sub — section (B) of section 13 of the Act, in respect of ime available, fo redesm the

secured assels. DESCRIPTION OF THE INMOVABLE PROPERTIES

Sr.| Name of Borrowers | Dascriction of Provéetie Date of Demand Notice| Amount Outstanding
Mo.| Guarantors & Branch San 01 Fripenies Dite of Possession (in Rs.)
i Sh Azeem Khan All that part and parcel of the property consisting of| 08-03-2021 T 26,09,792.00
S/o Sh Babban Khan & | entire 2nd Floor |with roof right) bearing Plot No-B- and Interest &
Smt Radifa Azeem | 279, Shalimar Garden Main, Vill-Pasonda Pargana| 23-09-2021 | (oo oo thereon
WIO Sh Azeem Khan | | oni, Tehsil & District Ghaziabad U.P., Area 74.32 Sq w.ef. 01.03.2020
(402100NCODS23725) | Mtrs., Bounded as; Morth - Remaining porion of Plat,
BO : Meerut Road, | 5ot - Road 40 Feet Wide, East- B 280, West - Plot No-
Ghaziabad (402100) B278
2 Smt Kusum Devi All that part and parcel of the property consisting of| (08-03-2021 = 22,12,205.66
Wio Sh Ram (AJc No | Flat No. E-886 (MIG) Ground Floor {without roof right) 23-09-2021 and interest &
402100MC00523743 | Block-E Sector-11, Pratap Vihar, Ghaziabad UP S charges thereon
& 4021009900000272) | measuring 51.13 Sq Mtrs owned by Smt Kusum woef, 07-01-2020
BO : Meerut Road, Devi.Bounded as ; Morth - House No 837, South - House
Ghaziabad (402100) | Mo B85, East- 20 Feel Wide Road, West - House No 851

uthorised Officer, Punjab Mational Bank

Date : 23-08-2021, Place : Ghaziabad

finﬂnci“. ep' .in

secured assets.

the property will be subject to the charge of Punjab & Sind Bank for the amountand interest thereon.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the

below in exercise of powers conferred on him under Section [4] of section 13 of Act read with
rule 9 of the Security Interest (Enforcement) Rules, 2002 on this 21st September 2021

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the Property will be subject to the charges of the Punjab &
Sind Bank Sector 24, Noida branch for any amount Rs. 25,32,810.18/- ( Rs. Twenty Five

All that part and parcel of property
bearing No. 56, Block-C (C-2/56)
Janakpuri, New Delhi-110058.

Proprietor: Sh. Ashok Khurana
Guarantors
1.Smt. Madhu Khurana
2.Smt. Kanchan Madan

ame of Borrower an escription ot the property ate of Deman ate o mount O/s lac thirty two thousand eight hundred ten and paise Eighteen Only) alongwitt
Guarantors mortgaged / charged Notice Possession interest w.e.f. 01.07.2021 with monthly rest to the Bank .
Borrower: M/s Alpine Enterprises | Property Owned By : Sh. AShok Khurang — 15.06.2021 | 22.09.2021 | Rs.3,66,25,400.39as| | The borrower's attention is invited to the provisions of sub section (8) of Section 13 of the

on 31.05.2021 plus Act, inrespect of time available, to redeem secured assets
further interest,
expenses and other

charges etc. thereon.

measurlng 292.60sq. yards UP -201308 In name of Sh Jitender Dutt s/o Sh Vlshnu Dutt.

Date22-09-2021

Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF IIC LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor IIC Limited
2.| Date of incorporation of corporate debtor 11/03/2010
3. | Authority under which corporate debtor is ROC- Delhi

incorporated / registered

4.| Corporate Identity No. / Limited Liability
dentification No. of corporate debtor

5. | Address of the registered office and principal
office (if any) of corporate debtor

U70200DL2010PLC199960

Current Address:432-E, F/F, Devli Village, New Delhi
North West DL-110052

Previous Address:90/A-207, Khasra No. 412, Ground
Floor, Mahipalpur Extension, New Delhi, DL-110037
September 20, 2021

(order received on September 24, 2021)

March 18, 2022

Mr. Pramod Kumar Gupta
Reg. No. IBBI/IPA-001/IP-P01329/2018-2019/12075

6. Insolvency commencement date in
respect of corporate debtor

7. | Estimated date of closure of insolvency resolution process

8. Name and registration number of the
insolvency professional acting as interim
resolution professional

9.| Address and e-mail of the interim resolution
professional, as registered with the Board

Add: B-1/10, Lower Ground Floor, Hauz Khas ,
New Delhi, DL-110016
Email:variety.financial@gmail.com

Add: B-1/10, Lower Ground Floor, Hauz Khas ,
New Delhi, DL-110016
Email: iicl.cirp@gmail.com

11) Last date for submission of claims October 03, 2021

12| Classes of creditors, if any, under clause (b)] NIL
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

13.] Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14 (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

10.| Address and e-mail to be used for correspondence
with the interim resolution professional

NOT APPLICABLE

a)Relevant Forms: Mentioned at Point 5 below;
b)Details of Authorised Representatives
-Not Applicable

1.Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
corporate insolvency resolution process of the IIC Limited on September 20, 2021.

2.The creditors of IIC Limited, are hereby called upon to submit their claims with proof on or befor
October 03, 2021to the interim resolution professional at the address mentioned against entry No. 10.
3.The financial creditors shall submit their claims with proof by electronic means only. All other creditor
may submit the claims with proofin person, by post or by electronic means.

4.Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice o
authorised representative from among the three insolvency professionals listed against entry No.13 to ac
asauthorised representative of the class [specify class] in Form CA. NOT APPLICABLE;

Place : New Delhi Punjab & Sind Banq Place .‘:l-oui::u“ pl?#jgnf& Sind Ba: |
FORMA PUBLIC NOTICE

This notice is hereby given to the public at large Inviting abfections with regards to transmission of the securities in the HOFC accounts of
Late Mr. Ajay Kumar and Late Mrs. Abha Kumar, in favour of their legal heirs, Ms Archana Rastogi, Ms Aiyana Gunjan and Ms Ruchika Kumar.
The details of the HOFC accounts holding the securities in question are: DP ID: IN300476-42214042, Abha Kumar {15t/ 8jay Kumar (2nd);
OF 10 IN300ATE-422 14034, Ajay Kumar (1st)fAbha Kurnars (2nd); DP I0: INZ01 548-50730567, Abha Kumar; OF 10; IN301549 -5067 2088,
Ajay Kurnar. Ay parson having any objection ta the transmission of the securities in the above-mantioned accounts are hereby required
to file the same in writing directly to the Branch Manager, HOVFC Bank Ltd. E-& Masjid Moth, Greater Kailash-2, Mew Dulhi-11004E, within
30 days from the publication of this Matice with coples af proofs to support the objection, otherwise the securities will be transferred to
the abavementionad legal heirs without reference to any swech objection and the same will be considered as waived or ebandoned. OF
Brcount Mo, IN300476-422 14042 Abha Kurnar {150/ 8jay Kumar (2ndl (IME2 13401023 0il And Matural Gas Corporation Ltd, (INE347G01074)
Petronet LMG Ltd, (INEZ18A01026] Pidilite Industries Lvd, [INE1B0A0TD22) Punjab National Bank, (INEODIAOT024) Siemens Lid,
(IKE294B01019) SML Isuzu Lid, [INEBS4AD01 024} United Spirits Ltd, {IME205A01 025} Vedanta Ltd, (INE250B070259} Vinyl Chemicals (India)
Lid, DPF Account Mo NZ01545-5067 2086 Ajay Kumar: (INE3G9AD1029) Excel Industries Ltd, (INE135M01010) RPG Life Sciences Ltd,
(INE293B01079) ML Isuzu Lid, (INE2SBGOT0T ) Sumitomo Chemical India Lid, (INEST19007077) Summil Securities Lid, DF Account
Mo B30 549-50730567 Aha Kumar: (INEG1BLG1018) SPaksa Capital Ltd, (INET&TAD1016) Aarti Drugs Lid, {(INEST4E07 040} Alankit Led,
Asian Paints Ltd (INED2 1801 026), (INFA46ED 164) Axis Mutual Fund, (INETIGA0101 1) Central Depository Services {Indial Ltd, IMEDSSAD1026)
Cipla Ltd, INEBROADT0ZT) HOL Technolegies Lid, (INE127D01025) HOFC Asset Management Company Lud, (INF1TIECTAXT) HOFC Mutwal
Fund, {IHEQ3 140181 ¥} Hausing &nd Urkan Development Corporation Ltd, (INEQ90A0T027) 1CICT Bank Ltd, (IMET 266G010715) HIC Prudential
Life Insurance Co.Ltd, [INF109%E1557) ICIC] Predential Mutual Fund, (INEDDSAQ 102 1) Infosys Lid, INE1S4801025) TCLd, (INEST3A01042)
1K Tyre & Industries, (INE471F01010) Kama Holdings Lid, (INE23TADT028]) Kotak Mahindra Bank Ltd, (INE107A01026] Mahindsa And
Mahindra, {IHES2200102 7 Manappuram Finance Lid, (INEADSE0T1023) Minda Industries Ltd, (INETETAQT0ZE) WIT Ltd, (INFA45TMO1133)
Hippon India Mutual Fund, (INE4T74L01016} OmEkar Speciality Chemicals Lid, (INEST2E01012) PNB Housing Finance Ltd, (INES15PO1015)
Quess Corp Lid, INEDZOBOT 078 REC Lid, (INEQO2A0T01E] Reliange Industries Lid, INS00ZA010249) Reliance Industries Lid, INEDTBEDTOTE)
S8l Cards And Payment Services Ltd, (INEQ2S001035) Sintex Industries Lid, (IMES0TW0T021) Sintex Plastics Technalegy Led, (IMEE4TADTOT0)
SRF Ltd, (INEQGZA01020) State Bank OFf India, (INEZ25BG01013) Sumitomo Cherical indsa Ltd, (INED44A01036) Sun Pharmaceutical Industries
Lid, (INEG14B01018) The Karnataka Bank Ltd, (INE332807027) Thomas Coak (1} Lid, (INEDS4I0T016) UTI Asset Managemant Cormpany Lid,
(IHE393A07070) Venky's {India) Ltd, [INES28G601035) Yes Bank Ltd. OP Account Mo, INI00476-422714034 Afay Eumar (1s58)/Abha Kumas
[2nd); INEG1BLDT018] Spaiza Capital Lid, (INE?S7A0T01E) Aarti Dregs Ltd, (INF203€01 A13) Aditya Birla Sun Life Mutual Fund, (INF209K01363)
Aditya Birla Sun Life Mutual Fund, (INE3T4E07040] Alankit Ltd, (INEDZ1A01026] Asian Paints Lvd, (INESG3J07070) Astec Lifesdiences Lud,
(INEAD&A0T03T) Avrohindn Pharma Ltd, (INE238A01034) Axis Bank Ltd, (INFEABRDT 164) Axls Mutuad Fund, (IMET93E01025) Baja| Elactricals
Ltd, [INE2 96401024} Bajaj Finance Ltd, (INETETD01026) Balkrishna Industries Ltd, (INE545U01014) Bandhan Bank Ltd, (INE463A01036)
Berger Paints India Ltd, INE376G01013) Biocan Lid, (INEQ10BOT1027) Cadila Healthcare Lid, INEDSSADT0ZE) Cipla Lid, INE2SSADTDZ2)
Colgate-Palmoalive (India) Led, (INECT 6A0T026) Dabur India Led, (INEDSEAGT021) Eicher Motors Lid, [INEG42A01014) Escorts Ltd,
(IME369401025%) Excel Industrias Ltd, (INE12940101 9] Gail {India} Ltd, (INE200401026) GE TAD India Ltd, [INE235B01019) GIC Housing
Finance Lid, {INE159A0107E) olaxosmithkling Pharmaceuticals Ltd, (NEZ33A07035) Godrg Industries Lid, (INE4E4I0T027) Godrej Propesties
Lid, {INET01D01020) Granules Indla Lid, (INEZ24A071026) Greaves Cotbon Ltd, {INE176E01034) Havells indla Ltd, (INEBSOADTO27T) HCL
Technologies Lid, (IME12TD01025) HDFC Asset Management Comipany Lid, (INEO20AGT 034} HOFC Bank Ltd, (INF1FIKC1AXT) HOFC Mutual
Fund, (INEQAIG0T 018} Hamisphers Properties India Ltd, (INEQS4A07015) Hindustan Petroleum Carporation Lid, (INEGDADT036) Howsing
Developrment Finance Corporation Ltd, (INEO0A01 0211 ICICH Bank Ltd, (INEF 266010790 BIC| Prudential Life Insurance Co Ltd, (INF109KRTSYT)
ICIC] Prudential Mutual Fund, (IMF10%KO1480) ICIC] Prudential Mutual Fund, {IMES30801024) IIFL Fmance Ltd, (INE489L0102 2} IFL Securities
Lid, (INE4GELOTO20} IIFL Wealth Managernent Ltd, (INE242A01010) Indian Of Corporation Ltd, ONEDSIFDT010) Indian Railway Finance
Corporation Ltd, (INE203G01027] Indraprastha Gas Lid, (INEDOSADT021) Infosys Lid, (INE1 54407025} ITC Ltd, (INE351FOT018) Jalprakash
Power Ventures Lid, (INE237A4071028] Kotak Mahindra Bank Ltd, INE498L010715] L & T Finance Holdings Ltd, (INEQT BAQT1030) Larsen And
Towbeo Lte, (IMETT5A0102E] LIC Housing Finance Lid, (INES3EHD1010) Mahindra CIF utemotive Lid, (INESZZD0102 71 Manappuram Finance
Ltd, (INEB42C07021) Minda Corporation Ltd, (INEQOSEQT1023) Minda Induestries Lid, (INET7SA01035) Motherson Sumi Systems Ltd,
(IKESETE01026) NATCO Pharma Lud, {INF457M01133) Hippon India Muteal Fund, (INET33E01010) NTPC Ltd, (INET33EDTIPE) MTPL Led,
(INEZT3A071023) 0l And Matural Gas Corporation Ltd, (INE34T7G0T014) Patronet LNG Ltd, (INE313A01026) Pidilite Industries Lid,
(IMEST2EQ01072) PNE Housing Finance Lid, (INETOTBOT102 1) Punj Llgwd Ltd, INETE0A0T022) Punjab National Bank, (INED20801018) REC
Led, {INEOO2AN1 01 8} Relianca Industries Ltd, (INS002A01 024)Reliznce Industries Ltd, (INEB49C01026) Shalemar Paints Lid, INEQO3A0T024)
Siemens Ltd, (INE2S4E01019) SML lsuzu Ltd, (INEDGZADTD20] State Bank OF India, (INEZ58G01013) Sumitama Chemical India Ltd,
(INE232101014) Sun Pharma Advanced Research Company Lid, (INE277 0401016} Swara) Engines Ltd, (INE15TADT073] Tata Commemsicationg
Lrd, (INE4&TBO1029) Tata Consultancy Services Lid, (INET92A01025) Tata Consumer Products Lid, [INE155A01022) Tata Motors Lid,
(INEDBTADIDT12) Tata Steel Ltd, [INEEEIL01036) Tech Mahindra Ltd, (INEDTT7A01032) The Great Eastern Shipping Company Ltd,
[(INEETAB0T30 8] The Karnataka Bank Ltd, (INE245401021) The Tata Power Company Lvd, (INEBS4001024) United Sparits Lid, (IMEZ2D5A01025)
Vedanta Ld, (INE2S0801029) Vinyl Chemicals (India) Ltd, {IMEQT5A010.2 2} Wipro Lid, (INES23G0103 5} Yes Bank Ltd.

vore steterel o (D)  punjob national bank

5.The claims may be submitted in their specified forms. Form B Operational Creditor (Other tha elH & FiE - ...the name you can BANK upon!
Workmen/Employee); Form C  Financial Creditor; Form CA Deposit Holders; Form D Workmen #A GOVERNMENT OUF HOK UKDERTAKIN]
Employee; Form E Operational Creditor Representative of Workmen/Employee; and Form F Othe CIRCLE SASTRA CENTRE, CIRCLE OFFICE BULANDSHAHR E Mall - CS8212@pnbh.co.in PH NO: 8171640088
Creditors. Copy of the above Forms can be downloaded from https://ibbi.gov.in/downloadform.html
6.Submission of false or misleading proofs of claim shall attract penalties.
Date: September 26, 2021 Mr. Pramod Kumar Gupt Whereas The undersigned being the Authorised Officer of the Punjab National Bank under the Securitisation and Reconstruction o
Place: Delhi IBBIIPA-0D1 /IP_PO';];%’I%%ZFOOSIS:'Z%T Financial Assets & Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under Section 13 read with Rule 3 0
Address: B-1/10. Lower Ground Floor. Hauz Khas. New Delhi. DL-11001 the Security Interest (Enforcement) Rules, 2002, issued demand notice/s as mention below table calling upon the respective borrower/g
i ‘ : : : to repay the amount as mentioned in the table within 60 days from the date of notice(s)/ date of receipt of the said notice(s).
R b A The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has
; s 3 - taken possession of the properties described herein below in exercise of powers conferred on him under sub-section (4) of Section 13 o
Al 3 " '] g ﬁTEI dh m I u11|.ih & Sind H"""‘ Actread with Rule 8 of the Security Interest Enforcement) Rules, 2002
i il The borrower’s /guarantor’s /mortgagor’s attention is invited to provisions of subsection (8) of section 13 of the Act in respect of timg
_WB_W_M%%W available to redeem the secured assets
. Begum Bridge, leerut, _e.eru A one: i ’ The borrower/s in particular and the public in general is hereby cautioned not to deal with the properties and any dealing with thg
E-mail: m0169@psb.co.in Dated: 17-07-2021 properties will be subject to the charge of Punjab National Bank for an amount and other expenses until paymentin full.
1K. Mlslcl«sar Collection (Borrower) H No 25, Akhade Wali Gali, Maulana Azad Road, Gola DESCRIPTION OF IMMOVABLE PROPERTIES:
uan, Meerut
’ A . . S.[ A/c & Borrower Name Description of the D unt Ou i
2. Sh Asar Ahmad S/o Haji Hakimuddin (Proprietor /Borrower) R/O H no 25, Akhade :
Wali Gali, Maulana Azad Road, Gola Kuan, Meerut No property mortgaged dem_an po:zﬁis:‘;o as on the dat_e of
3. Smt Reshma W/o Asar Ahmad (Guarantor) R/O H no 25, Akhade Wali Gali, Maulana notice affixed demand Notice.
Azad Road, Gola Kuan, Meerut . _ — _ . !
4. Mohd Suhail S/o Md Irshad (Guarantor) R/O: 327, Opp Pathar Wali Masjid, Saray Khair [ 1. Smt. Babli W/o Residential Flat No.4/85, situated at Semi Yojna No 2, Rs 940520.45 (Rupees
Nagar, Meerut Sh. Surendra Pal Singh & Awas Vikas Khurja admeasuring area 75.00 SqMinthel  p ro Nine Lakh Forty
REG NOTICE UNDER SECTION 13(2) OF SECURITIZATION AND RECONSTRUCTION Sh. Surendra Pal Singh | name of Smt. Babli. Bounded as under: P = Thousand Five
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002 Slo Sh. Dharampal | East: Road West: Flat No. 4/76 North: Flat No. 4/86 & S Hundred Twenty and
Dear Sir/Madam, South: Flat No. 4/84 S S Paisa Forty Five) +
1. That you addressee(s) No. 1 M/S Asar Collection through addressee no 2 Proprietor . - interest w.e.f.
Asar Ahmad S/o Sh Hakimuddin requested the bank for financial assistance and upon the 01.05.2021
request the bank sanctioned and allowed the following facilities to you: 2.| Sh. Jitendra Varshney &| One Shop situated at Mohalla Chhota Bazar Kasba Rs 548484.00 (Rupees
S.No. | Dateofsanction I Type of Facility Loan/LimitAmount Smt. Vineeta Varshney | Debai admeasuring area 31.40 SqM in the name of S Five Lakh Forty Eight
T, 02-05-2078 oDP Rs. SLakhs W/o Sh. Madan Mohan | Vineeta Varshney Bounded as under: g P Thousand Four
Vi 04-05-2078 | Mortgage Loan Rs?20Lakhs varshney East: House Meen; devi and Shop Prabha Maheshwar § g g;lrc;rf?nlf;?é\;}[/;%u]cr
The above oan facilities were duly secured by way of equitable mortgage in respect o West: House Vishambhar Dayal North: House = = y01 05.2021
immovable property measuring 201.63 Sq Yards, situated at Residential House bearing OmKumari South: Shop gate and Road o
municipal no 25, Kothi Madhav Bhawan, part of plot no 6 & 7 Azad Road Gola Qua Meer 3.| Sh. Lakhan Singh S/o | One House and Plot admeasuring area 62.22SqM Rs.744546.00 (Rupees
belonging address no to Sh Asar Ahmad S/o Sh Hakimuddin. e ; : , , ) ¥ . ) ' “
2 Th , Shiv Lal, Sh. Kapil Kumar situated at Village — Afialpur, Deabi Dehat, Tehsil Debai, r Seven Lakh Forty Fouf
. That you addressee No. 1 M/s Asar Collection through addressee no 2 executed the S/o Lakhan Sinah Dist Bulandshahr in th £ Sh Kabil K s/ = = Trenser B
various ioaning documents in respect of the ODP Limit and mortgage loan facilities on 02- 0 Lakhan Sing Ist Bulanashanr in the name of Sh.Rapil Rumar iq - o 3 Hundred Forty Six
05-2018 and 04-05-2018 respectiely and also agreed to pay the ROl @MCLRY+1.75% i.e Lakhan Singh. Bounded as under: ] 8] Only)+ interestyw of
10.25% and @MCLRY+2.25% i.e 10.75% per annum respectively with Monthly rests and East—Davki House West - Pratap Singh House North+ = ~ y01 052001
guidelines of the bank from time to time, in respect of above facilities. Lakhan Singh Plot South - Road s
gg'ﬁé%g“@%‘;ﬁ%ﬁ%ﬁg%g %T;gﬁgr(ms‘; moa%za:;?;‘ergaﬂ c;& 1agdge?nsigrr1]soi;fe'>g(t)igﬂ %‘#Tﬁg 4. Sh.Mubarik Ali S/o | Residential House admeasuring area 214.75 SqM Rs 710081.90 (Rupeeg
above said loan facilities and executed the deed of continuing guarantees on 02-05-2018 & Sh. Ali Mqhammad & |f situated at.V|IIageAbdanagar Maj_ra SN2 T2 > &3 Thc?t?s\,/aer:]dLEaikT\tT egne
04-05-2018, respectively in favour of the bank and thus the liability of addressee(s) No 3 & 4 Smt. Najama W/o | of Smt. Najma Boundedas under: S 2 4 Pai Ng 3{ "
is Co-extensive and continuing with addressee no. 1& 2 and you all are jointly and severally Sh. Mubarik Ali East: Rasta West: Plot Afsana and Shabana North] & o and talsat mefy)
liable to pay the dues including interest cost and other usual bank charges to the bank. House Igbal South: House Igbal Bihari = = "Eﬁrgg 2"(‘;-;1- :
4. That you addressees No.2 Sh Asar Ahmad S/o Haji Hakimuddin created equitable _ : : =
mortgages in respect of immovable property measuring 201.63 Sq yards, situated at 5| Sh.NaseemAhmad | Residential property situated at Kazi Khel Kasha Deba Rs 713306.00 (Rupees
municipal no 25, Kothi Madhav Bhawan, part of plot no 6 &7, Azad Reoad Gola Qua Meerut, S/o Sh. Nafees Ahmad, | admeasuring area 213.75 SqM in the name of Smt; oo Seven Lakh Thirteen
Uttar Pradesh 250001 to secure the dues of the bank, in consideration of the above said Smt. Munis Begum Munis begum Bounded as under: 2 = Thousand Three
loan facilities to addressee no 1andno 2. W/o Sh. Nafees Ahmad | East: Gali West: Ram kali and Gama Pahalwan North{ £ o Hundred Six Only) +
The details of the property mortgaged is as under:- House Sartaj South: House Munis begum = = interest w.e f.
(a) Name of the mortgagor: addressee No 2 Sh Asar Ahmad S/o Haji Hakimuddin = = 01.05.2021
(b) Mortgagee : Punjab & Sind Bank ,BO Begum Bridge Meerut 6./ M/sRaghav Traders | Residential House Municipal No. 41 admeasuring area Rs 961713.00 (Rupees
(c) Sumsecured: Rs 8 Lakh (ODP) and Rs 20 lakh( TL) ,total Rs28 lakhs Prop. Bhuvnesh Raghav,| 135.00 Sq yards situated at Murari Nagar kasba Khurjd o - Nine Lakh Sixty One
(d) Rate of Interest: @MCLRY+1.75% i.e 10.25% and@@MCLRY+2.25% i.e 10.75%, Smt. Usha Raghav W/o | Bounded as under: g e Thousand Seven
respectively per annum with monthly rests Sh. Om Prakash, Smt. | East: House of Rajendra Solanki West: House of & ¢ | Hundred Thirteen Only
(e) Details of the property mortgage : immovable property measuring 201.63 Sq Yards, Prem Devi Wio SH Roop| chandrapal Chauhan North: House of RajeeV o S + interest w.e.f.
situated at municipal no 25, Kothi Madhav Bhawan, part of plot no 6 & 7,Azad Road Gola ' Chaudharv South: Rast ' - - 01.05.2021
Qua Meerut, Uttar Pradesh 250001 acquired through Hibaynama dated 26-01-2007 by Haji audnary south. Rasta
Hakimuddin and court order dated 17-05-2008 in case no 1021 year 2007 inthe courtof Civill | 7.| ~ Sh. Raj Kumar Bansal | One Residential House admeasuring 85.97 SqM area Rs. 16,35,162.00
judge Senior Division Meerutin favour of Asar Ahmad s/o Haji Hakimuddin. Slo Sh. Madan Mohan | situated at Mohalla — Malpura, Pargana& Tehsil 4 o (RupeesSixteen Lakh
(f)Details of the title deed(s): Sale Deed registered in Sub Registrar office, Meerut on bahi Bansal, Smt. Shalini | Khurja, Dist — Bulandshahr in the name of Sh. Raj & g Thirty Five Thousand
no.1,zild no. 1500, page no. 302 to 304 at serial no. 278 on 16-01-1968 Bansal W/o Sh. Raj | kumar Bansal S/o Sh. Madan Mohan Bansal. Bounded & = One Hundred Sixty
(9) Property bounded as: North: House of Sattar South: house of Babu & Khalid East: Kumar Bansal, Sh. ST ' ' § § Two only) + interest
House of Saddiq West: Raasta 12ft wide Bharat Bansal S/o Sh. | £ "Gali West - House of AnandSwaroop North 4~ — - w.e.f. 01-05-2021
(h) Present sum due: Rs 909580.53(Nine Lakh Nine thousand five hundred eighty and Madan Mohan Bansal H tMahendra Pal South— H £s P A |
paise Fifty three only) in ODP and Rs2143420.06(Twenty one lakh fourty three ouse orvianendra Fal south — Fouse of sarojAganwa
thousand four hundred twenty and paise six only) in TL{Mortgage Loan) total amount 8.  Sh.Rambabu Singh | OneResidential Plot(kitamakan) admeasuring area Rs 267070.00 (Rupees
Rs 3053000.59 (Rupees Thirty Lakh Fifty Three Thousand and Paise Fifty Nine Only) Gautam S/o Harprasad | 13.13 SqM situated at Mohalla — Kazi Khel, Kasba 1 o Two Lakh Sixty Seven
ason 30.06.2021 plusinterestand bank charges w.e.f01.07.2021 Singh, Sh. Raj Kumar S/9 Debai, Tehsil Debai, Dist Bulandshahr in the name of o = Thousand Seventy
5. The said ODP limit and Mortgage Loan amount was repayable on demand and 119 EMI Sh. Dharm Singh . - inahl & © Only)+ interest w.e.f.
withinterest @MCLRY+1.75% i.e 10.25% and @@MCLRY+2.25% ¢ 10.25% Per annum 1 iRamba) SnohiGatia soiaipfacact Singt} fs S 01.05.2021
respectively with Monthly rests,, till the date of paymentin full E H J ' h W Road North — P| = =
6. That you agreed to pay the additional interest at the rate of 2.00% per annum over and gl g e A SR R S S )
you ag pay : : : P ; Jahoor Ahmad South - House Jaganath
above the normal agreed rate of interest with Monthly rests, in case of default in terms and e g
conditions of the sanction and loaning documents. 9. Sh. Sarfraj S/o Saleem, | One Residential Plot area admeasuring 93SqM situated Rs781884.00 (Rupees
7. The above said loan account no 01691300005212 & 01691200000846 was declared as Sh. Saleem S/o Sh. Ishak at Kasba Debai, Tehsil Debai, Dist Bulandshahr in the o Seven Lakh Eighty Oné
Nonperforming assets on 30.09.2020, within the definition of section 2(0) of Act, 2002. name of Sh. Saleem S/o Sh. Ishak. Bounded as under: py py Thousand Eight
8. That my bank maintains the regular books of account and now a sum of Rs909580.53 in East — Gali West — Aarajilshak Ahamad North - Plof £ o Hundred Eighty Four
ODP Limit account no 01691300005212 & Rs2143420.06 in Mortgage term Loan account no Vahid South - Plot Shahid (] S Only)+ interest w.e.f.
01691200000846 inclusive of interest upto 30.06.2021 is legally due and recoverable from =4 = 01.05.2021
you above named addressees and you all are jointly and severally liable to pay the above said : T : —
dues to the bank with interest cost and other usual bank charges till the date of paymentin ful. 10 Srsnr‘; gp\:ﬁ:iﬁ%ga%mR%o ReS|dent|e_1I property situated at Shekham Chistl, Debd R;’ 7746Z2k(r)]OS(Rupetes
9 That the rate of interest varies from time to time as per internal guidelines of the bank and Moh.alla Shekham Chisti admgasurlng area 58.94 SqM |.n {iefnamepcions P ~ FevenTha e(;/esn y
the present ROl is @Repo Rate+CRP+BSP% =4.00+1.00+ 2.85%=7.85% (ODP) & bl Shakila begum Bounded as under: _ = 2 QLU Lmelblte] i
- _ ebai Distt Bulandshahr . . . = © Hundred Seventv Two
@Repo Rate+CRP+BSP% =4.00+ 1.70+ 4.65%=10.35 % (Mortgage loan) per annum 202393 East: Rasta West: House Mahipal North: House varisan & o _ y
with monthly rests as per the Reserve Bank of India directives. Tularam South: Gali § § Only) + interest w.e.f.
10. That you have defaulted in the repayment of the dues of the bank, which is secured as 01.05.2021
mentioned above. |, therefore, by virtue of this notice, hereby call upon all of you i.e. 11| M/s Star New Fashion | Residential Plot situated at Mohalla Punjabiyan Khurja Rs 3269813.57
addressees No. 1 to No. 4 are jointly and severally to make the payment & discharge in full Prop. Mahajvi Khanam, | admeasuring area 19.80 SqM in the name of Sh| oo (Rupees Thirty Two
liabilities amounting to Rs 3053000.59 as per details mentioned above in para No. 4(h). with Smt. Mahajvi Khanam | \Naseem Khan Bounded as under: o ©w Lakh Sixty Nine
interest w.e.f. 01.07.2021 with monthly rests, to the bank within 60 days from the receipt of W/o Sh. Waseem Khan, | £ e e sk Bl Wer N o aidadtyake) S 8 N —
this notice, failing which the bank shall be constrained to take measures under the provisions Sh. Waseem Khan S/o ' g _ ‘ ' S S dtig
of chapter Ill of securitization and reconstruction of financial assets and enforcement of Sh. Shamim Khan | Sahab South: Rasta S 5 Hundred Thirteen and
security interest Act 2002, for recovery of above secured dues and in that case you will be Paisa Fifty Seven) +
jointly and severally liable to pay for all cost and other expenses arising there from. interest w.e.f.
"That your kind attention is invited to provisions of sub-section (8) of section 13 of 01.05.2021
tsogirlgﬂiacgl‘l”g:srf é‘i:‘:gég:ﬂ dc:;(];::g:sr it:gu‘:p:g% ;m:ubnatn?(fgnti;sttiallntii:glao:gisf 12 Sh. Virendra Kumar So | Residential property situated at Mandi Hardev Kasba Rs 727548.00 (Rupees
publication of notice for sale of secured asset(s) by public auction, by inviting Sf&/lll:ﬂtljgss# IV\Ii/a(l)I,SShmt. get:allwfatglmessBurln% a(;ea 163'09 Sqiiinithe name gf 3 = SSevenTIHakh TV\éeg[y
quotations, tender from public or by public treaty. Please also note that if the entire Virendra Kumar (bl pisttive ke JUlisiS: S = S etk llide
amount of outstanding dues together with cost, charges and expenses incurred by the East: Zila Parishad Hospital wall West: Rasta North] i K Hundred Forty Eight
bank is not tendered before publication of notice for sale of secured assets by public Mahesh Chandra Agarwal Plot South: Gaurav Kuma = R Only) + interest w.e.f.
auction, by inviting quotations, tender from public or by private treaty, you may not be and Others' empty plot 01.05.2021
entitled to redeem the secured asset(s)". . . . PR T T . |
Please note that the copy of this notice has been retained in our office. Authorised Officer Date : 26.09.2021 Authorlze_d Officer, For Punjab N.atlonal Bank
Punjab & Sind Bank Place : Bulandshahr Circle SASTRA Head (Chief Manager

New Delhi
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siid ffdse &9 & g =, 5 w1 afed Sgud A ooy % w9 # wia =Sifta e me € ) weiEee & R
% YR W URed defe o fafer 23 faawr, 2021 § wfie Sode wft gt ot st sifufrem, 2013 @
Iqh it Ffa fami, Jet TARNEISR 2015 T Well SMEHISIIR, 2018 o i e &9 @ afed

[hut (Fme) femmeet, 2014 & fFaw

*E WeR, e faeven, SO & % wHy

i 3o fed ot Yhfa qen ST @ SRU A
IwE Fd g TH U TF BN AT 7O
smfy &t fRemes, s-2 fm, 20 9@, waieR
o, Witel simre, w2 feeeli-110003 H s
Y T ST A AT Ui STk A Al

U . IMETAH-26

30 % U H]

FIA FWIA kT TeleRuT

sreifefga # wnfrer @t &1 | Wi qen e Si-1 (IR S.) S |iES, wite |, 536,
o AR TMEA TRSIA-1, MSTAEE, ST JS¥-201005"", TRAT AT 700 I Hie 37ATq 65.02

FIE BI) H T
6. | RIURE HUERE < TeH H ICdTel| 24.9.2021 TIHUAC!, 3 [oell UlS 8RT 3178 37Ul <hl 31T hi
R B T faf 24.9.2021 W1 30 faf¥r 24.9.2021 o WA | I FIE T
7. | feamen wxare ufFar & wEA @) 23.3.2002 31U AR YE B4 o fard | 180 fod
AT Tt

8. | 3TARA TXaTd Ahe-et ol M,

e, AT @

8.10.2021 I 1 ST Y& THIVT o AT T I AT FL |

TIZAIRITA Heed had gl TS W & THIT & WY 3199 T AT 6 Tehd ¢ | 319 @it heied =afem, S 81
ST TSR WA A THIOT & | 19 T STHT R Tk € |

1A T eI STEl WIHeh THOT STHT i OR SfEe foRa ST Wehel ¥ 1

TS T EIT IR fEaren qen fanfasn dea (Hidike sl & o feamen s ufswn) fafmes, 2016 % AR IV & 16R
T feman <R | e o e e fafafds gust # s feRd S weRd €1

g o R qur FHERE @ Prew TRud Heed 5N T %

TEE, IR AT 226022, WA A : 529 T/ 015/1 , FACAT Je& TR, GLH T, FF TR, T, I T3
226022

giawd T/ /e Wufaal ot faarur : TE R 116 THUWR feord fH 1 wiie, &% AT 316.217
o Wex, U SRR, are S e, W qedier iR e oiems, I wew ¥ R, favi w9 9
forent faer@ femien 24.03.2004  aftfq &, gorn fas & wer # fomied | @ 9@ 115 & Rea oft &1 qEie
1,327.5 91 WX GIhd, MY SREY, GOEI, dediel 3R e ofemss, IW 9w, fa9iy 9 & 15.03.2004
24.03.2004 3R 31.03.2004 % foreht foere # affa, swwen: 3fa <7 g iR g fasn gt # fomfea | we”
e’ 132 THY 1 i A1 Wi, IR AT 914.04 T WX, TH SRed dre, ¥l =i, ae-e, I|W <y
T feorq, fooie €9 ¥ 26.05.2004 % foreht faere # afofa, gomm fagn < 9ar § fomfed | Temn a) 133 § R
fYy T e, 379.47 I WeX &, TH SRE, a1 3fexr faee, 7o, dedid iR fel aems, S ue|
e w9 9 foeet foere femie 27.01.2017 # afvta, gomn fasn o ger § fewifea |

2| 8471416 %. 2,24,13,179/-| 21.09.2021

%, 21.05.2021

1. 39T FAR Yo FAR oiF, TF-1/10, fheas TR, HAR, IN
ToW- 208011, WA & : 128/T9-1/9, ATk, fhgas TR, HEI
I YT~ 209305, 2. FAH RRR o9 fafmee, sae e &

T 4, et w@iee, R 9 o) T wiE, FEE, IW Ie¥-209801, 3. Wad 9, 128/T9-1/9, i, fhgas TN
FHAR, IW Ie¥- 209305, WA & : 402, Ff ot (R, Freft wiaet, TR e, SAR, TSAH- 302006, A P
: 1286, TF -1 ik, fhgas TR, HMYY, IW Ia¥- 209305, 4. 0T TG S 3% 30T 94, 5. AHd FAR T
FAR SIF 3% A FAR SH, 6. foTd FAR S IF fo9 SH, 7. Faw o, Tt el 128/T9-1 METH, A
fohgas TR, HEY, IW Ja- 209305

Jiaed STTal,/3ee Wutaat 1 faerur : Frfd 98 1: Wiie JeR 9/TH, Sleh HeR Td-1, TWhiH AR 2
356 I T, fohgaE R, HETR, IW Io¥ § R, 39 d5ies (IV) A, IW 9o & ST § 35
FAR S, fama 9, iftrd S iR 3150 i o vt § femifed feid 14.09.1998 & 7@ Welee faera # o
Y Y affa | FH : gd - e FoR 10/Td, e : wWife HeR 8/TF, IW : 120 i e, IO : wiie qeR §
3R 9, Tfy W& 2: Wil HeR TH 1/10, sciieh W@ -1, TIoT1 G&AT 2, T 356 T T (S TI97),
TR, HAR, IW YW, FSs Tq F 14.09.1998 T Fielee faora # aftfd, wds o= & uer # fomfeq,
39 MR (IV) AR, S| 99 § Goiichd |

1. FOE 37ega T FET WR $Heh UIMIgeR o AIEAH | 93/142
Bla FeR 93/157, Higedl I Alell Tell, FAATIS, HEYT, 3N
TSI -208001, 2. S IRt sTH 93/142 W, Bl HeX 93/157

3| 20024392 . 31,73,860/-

qqr 22.02.2021

21.09.2021

g ST AT Tell, SIS, FAY, IW IG¥I- 208001, 3. IFeG T, 93/142, TeA HoX 93/157, Tﬁ%v_vﬂgl
qreAl Tefl, SIS, HHEAR, ST T¥- 208001 UE BISH HeR 93/142, Blel HeR 93/157 Higeal eI areil 3

SIS, HETR- I T29-208001, 4. AG T 93/157, TS, TS el Tefl, P, I TS 208001
5. 9g&d T, 6. THH I T, ﬁﬁanﬁ%mu Bl HeR 93/157, Higed e drell Tefl, eI, HHTT, 39
Ye¥- 208001

TR Sl /3T WAl a1 {eruT : Webr FaR 93/142 (A1) 1 A, el FaR 93/157 (1) e
T Tl TR 719, THHAYR-3W IS 208003, &AFA 56 A I, foreht forer@r 16/07/1985 Hiwelt art <y
% a1 H fomfed & & # ifves fodiw wq & aftfa, T @ e : gd : =R @i Gar R Gewg e #
TR 3R S AIE R, IR R SER R g g, 3T ¢ R W SR R 3% S o B
geqor : < <A, S 2R gR AR iR uEE iR WRe el

209311, WA & : 25-H, FAGT TR, TF TR, FAR, IW JGW-208005 | A & : I FeR TH003, FT 3wHN

4| 7765167 1. AT AT TSEIS grzae [Afes 1o fewes JHg =] % 64,14,354/- | 21.09.2021
qer | & WA W, W3, ngd fafeE, 7/115 WEY IR, FER, ST qA1 09.06.2021
| 6710902 | 9W-208002, W & : 808, SHIH IAewl, Tell-shHYX <@Te{

RS Sw=01/e0t Herex 74, Awe Kl : Mawgs TR, IW YIW-201301. 2. 4 JHS A2, 25-H, Fagd TR
B9 TR, FEF, IW Ta¥-208005 | IHeh 3TAEN: e FaX THO03, HE IFSFRT 3RS, SHTH01/E Fe 74, e
fStem, fangs TR, Hiwel Mad g§ TR, SW Ie¥- 201301, 3. Hiwdr gt amafTa, 25-3, ¥aied TR, g9 TR
FAR, IW FSW-208005 T | AT & : Ife Hor TH003, T IeHRT R, Siw01/2 Feex 74, Hwer fer, Taweg
TR, HIweT Maw g TR, IW JeW-201301 |

qfaya Tt/ eTae wufaai @t faerur ;5 e 9@ o -3 aRER & S|He W, & 7/115-

J wRa frar T T -1, TEA A, WAE A, JARAS-4400/1, T . N . ) )
4. 19, WY TR, UM, 78 faeeh-110045 e ¥ fordrr e ar a & o, Td ¥, WEY TR, FET, IW T § M 3 seHe & €9 H 1 o1 8, i w9 3 foent faora
#. TR wEwHen fates & fad T ﬁ?ﬁggﬁ"‘mg‘;gﬁa‘w o e 3 5 30.09.2011 # aftfd, Frg crartrn % g § fromied | S ;S o wrie den & -2, g
I fafrts ' PRl % Bl Wi S ar . . O .
Fa5 1 aﬁwmﬂv@?m g T P e e st e e S aR e & R FHATTA WA S -4 A XA SETd o W H, g9 ¢ 6'5' =S 3 9, e : aRkeR Je& 7/115-
FE A i s A KAL)
o faeett (ot e T e SRR | o 25 02001 Frew| | o o et e | T 25.09.2021 7./~
fafer. 25-9-2021 HeHar 9. A59926 T 78 ool DIN: 07031469 aEd usf. W.-IBBI/IPA-002/IP-N00076/2017-18/1020 WM : I Y90 Hd 2TeT FHiUET A AT
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